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CAT/J113 

CENTRAL ADMINISTRATIVE TRIBUNAL 

AHJVDABAD BENCH 

	

o.A INo, 46/86 with 	19$ 
( 	o/413/87 

DATE OF DECISION 26.3.1991 

& 4r.G.4..3haih Peitiuuer 

;4t ..G.. P andit 	 - Advocate for the Petitioner (s) 

Versus 

- UnIon of India & Ors. 	- 	Respondent 

- Mr. R.M.Vjn 	 Advocate for the Respondent(s) 

CORANI. 

The Hoii'ble Mr. P.;-L.Trivedi 	 : VICG Chairman 

The Hon'blc Mr. h.C.Bhatt 	 Judicial Mn.r 

JUDGMENT 
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:2: 

1. Shri alik G.A. 
Driving Inspector, 
vestern hailway, E3ulsar. 

2. Shri. G.M.R. Shaikh, 
unior Driving Inspector, 

Western Railway, i3ulsar. 	 : 	Applicants 
(Adv ate; Mr .U.A.Pandit) 

Versus 

1. 	union of India 
'I hrough: 
The General Manager, 
hestern Railay, 
Cnurchgate, Bombay. 

2 • 	Divisional Railway Manager, 
estern Railway, Bombay Central, 

3. 	Divisional Electricial Engineer () 
Western Railway, Bombay Central 

4. 	The Chief Electrical Engineer(L) 
Churchy ate, Bombay. 	 : Respondents. 

(Advocate: i'4r.R.M.Vjn) 

C) 11, D E R 

C)../46/86 
with 

3../413/87 	 Date: 26.3.1991 

Per: Hon'ble Nr. P.H.Trjvcdj 	 : Vice Chairman 

L 	1. 	Heard r1r...Pandit and. Mr.h.M.Vjn, learned advocates 

for the applicants and the resonaents respectively. 

2. 	Mr.Panait states that in U.A./46/86 reoresentations of 

the petitioners regarding final seniority list is pending disposal 

of the respondent authorities. 	In C)h/413/87 the claim is 

regarding payment for a period of four months. After hearing 

the learnee advocates we direct t*k&t the Divisional Railway 

iIanaer of the BOmDay Central Division m4y dispose of the 

pencting representation of the petitioners about the final 

seniority list within four months from the date of this order. 

In C)../413/87 D.R.Mcay also decide the payment for the period 

from 15.4.1986 to 6.9.86 which is 	e• 1 the petitioner on merits 

within four months from the date of this oreer. 	tiC 

v- 
p. dispo59 of the representation 	ieep in mind 
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1lc/31/E3 7 
LA66  

CCLJ4: HON 1 5LE 	P.H. TIVEDI 

EON'BLE 1L, P.i. JCbHI 

(r 

VICE CisIN 

JUDICIAL IEABL, 

Issue notice on the respondent to reply on 1`;/31/87 
arisino out of QA/46/36 within 45 days of the date of 

this order. The case is adjourne(2-  to 30th April, 1987 
for further direction. 

ç 
TAIVEDI) 

VICE CHAIAi!N 

(P.. joth4T 




